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PUBLIC }IEALTH DEPARTMENT

lOth lrloor, G. T. Hosprtal. Complex Building

Not lUatrtral.rya, ivlumbai {00 001, datcd 2-3rd April 202tJ'

N OTIFICA'I'ION

.,\:t.-:-.rn Mllrl:r;t Ac-t . 1909

No VINOK,^-l0i2,CR -187,F.\\. :- lu extrcisc o:' the pi.r\\c;'5

conIerrecl b1' sub-sections (l ) and (l) of section (> of thc Ananrl

\4arrirg.- r\ct. I909 i7 of 1909). tlie Govemtnent ol Nlirilarashtrlr
hercbv ntakes thc f olloiving rulcs itr proviclc ibr rcgi.stl utioLr 'rt
..\ nnncl \.1arriagcs. \anre lr':-
l. Shtrrt 'l itlc:- -l-hcsc rttles nta\ lre calletl the \'[ah arrrsh tl-rt

.A rrand M an'iap.es Req.i strnti on ittr i es. l()l()
:. De fin:rtir>ns- In tlr.:se ftlles. ttnlr':is tjlc contert t'ctlrtitcs

othe lq tsc-

il ) '-r\ct" ltteans ihc z\nancl r\'larriirge Lcr' I 9()9 ( 7 o1' lt)()!) )

h ) "Au.urd r.nan iage" ltreans tile tnalriage solemnizecl accordrrlg

ttr tlre Sifih Malriage c!'rcntonlr calied Arrand (Conlmoul)' krrt'u rl

as Anand Kala.]),
c ) "l)istr'ict Rugistrar"' tttern.i thc Joint District I{3!lislrr',r

.,1 , .,,,,,1i ,lr-ir-itt iilc ta-t,"l',",irrrl .tLi. L /.r. i,t, ui iriii\/ i'.'1 il -
i)i.strict.

rl I "iitrrnr'' nrealns it relister oi n uattd urarriages tnaintaitl.'ti L-rr

the Regisrlar r-rncler thc Acl.
r,') "l{egistcr" rltcans tt register ol Anand rrarriages trlait':taillc'-1

l.r thc Rcs-istrar ttntler tirc Act.
1') "li.,qisl-rar'" tttci',trs sLtclr ollicet c,l' tile State (lor crtltrlcttt r'i'

I :.',.,1 .rLillr,,; tL-' .,.;.1i,;ii-:i- L,-' iir'- l,..riu ir t 
' 
, ' , r , , , , - I , ' . .-'

nrrlillc:rtiorr in the Olfl';ir.l Car'.ette. tttidcr sttb-secLit'n (i) tri'

se i!io rr 6 o f' thc ,\c t.

i. Jurisdjction:- Tlre Anantl marriagc shall be rcgistcred rl itir

the Rcgistrar trithin whose julisdiction sut:h tltarriagc i'
str ie i i u iizc.'.l.

4. \luinterrance ol Rcgistcr ot' Anand \4arliaqc- ti) 'lhc

Re gistrar shall mairrtairi Register o1'Ananil lrart'iage itl Fortn-1
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tii) fhc I{cgistrrtr shall on an irpplicatiorl e.ir.c a c.-ni ilccl cxtraet

lior)l thc Register to thc partic-s ol'thc nlilrriiige ott pavnttnt of a

t'L:e ,rf Irrpces t\vo I)cI pa!.e.

.-i. pl'ocedurc tirr legistration-(I ) l hc pirties t(r the Arrand
nr:rrrizrg:c shall prepare a rtteurorandum in drrpiicale in l'orm-ll
;ud subrnit the same to rire Itegistrar alorrgrvith docunrents to
prove the solemnization of re Anand lnarriage to the satisfaction
of th= l{ei:isrlar and registration fee ol- rupee ti li-y rvithin a perio(l
,.rl t.liitty dal s fornr tire date of solemnizirlior] ol' tlleir ..\nand
rnarriar:c:

Provided that- tbr registration of anand nlar"riage solemnizeil
beltrre the con"rlrerlcement oi thesc rlrles. suclr nrcnrorarrdlrttt ttra-r

bc subrnitLecl rvithirr a pcriorl ol ()nc ) eair li orrr tlrc <laic ol'
cot]llnr.ncellreDt of these ru1es.

(2)'l-hr. rremorantltrm shall be signed by'both the pa(ies ro thc
Anand nrarriage and at least tw o other persort.s rl4to har c

rvitncsscd Ihc Anand man'iage.
(3) l'hc par'ties to the r\nand marriage r,r'ho have not re,sislcrecl

their' -\nlrrrrl r.ltarriagc r,"itlrin tlre per.iod rpeciflc-cl ttrtclrt sltb

lulc( 1)rnav gct thcir Auanll trraniagc rcgistered hl sr.rbnrittinu. thc
, r-- r'rr-. (r r,' n r ll !-.) t{) 1l.t.. Rci,istl';r:- ir.r Folr.n-JI :t;r:l I I)eclatllitrit irr

lrorrn-lll aJon-u rvith tlocunrcnts to proYe tl.rc solcntnizatic'rt oi llrc
Anand marriage to tlle sa(isfaction of' the l{egistr-ar and

I{egistrarion rrlongll'it}.t a t-ec ol'rupees of two hundrecl:

Provided that, su!-h Declaratil"rn shall be atlcsted bv a Caz!-tie.l

Oltlcer o1' \.{enrber of' Parliamcnt or ir4cruber t'i Lcgislrtir e

,\ssembly or l-ocitl Seii'Govet-rtment I nstitl-ltiL)n.s or tlotar)'.
6. Vcrillcation ancl rcsistratio;.t of' tnarritrqes:- ( i) \\''here ttrl

r,t'rill.:;rtil]rt alrrl :.citttirr', o{' tlre lnctlrttr:ttttittttt atrd tl0ctttrltnLs

received under sirb-rule 11.1 or sr-rb-rr-tle (3) ot rr'rle -i rhc ltegistrar
is sr-itistied that thc r\nattd rnan iagc has bee,.l solclrnizcd. be tnar

enter the pal'ticulars ot Lhe Anand marriage in tl.re Register aud

issuc a Certificate of Anand Marriage in Ironlr-IV.
(2) Where the Registrar has reasons to believe that:-

1t, 1 titc tttuLl'iagl.: ucl.\\cuIl Lrlc pitttie-- ir.:s ttul i'e;tr ircl it.'i llrr:rl

in uccordance r.l'ith Anarrd nrarriage cerelllon.\': ol'
(.b) the identity of thc parties or the u'itness testif-v-ing thc

solcn-rnizalion of rhe Anzrnd marriage is not estabiished; or

o

o
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(c) ti.tc' doctttncnl tc'rldcre(l hcfore

niaritnl status of the Parties,
hc trta5 , call ut)Lrll iilc 1r.it llc> [t.r

inforrnalion or douultlL'nts ?ls he lllay

hit.l-I <lo ni)t p.t()\,e tl'rL'

ptuducc st rr:lt turtlt:t
dccm rrecessary'. tirr

establishing thc identity ol the parties ancl u'itness or corectness ()l
the inforrnarion rrr documents prcsented to hiln \\'ithin a pcrioc! ol
thirty da1,s liorl tire tlate oi reccipt ol mernorandum.
i. Rcfusal of registration of Anand rnarriacc:- 'fhc .Reeistrer
rrll', tbr the reasons to be recorded in writing, rcfuse tlle
registration o1' Anand rrarriage. if the parties c'l the Arrarrci

r.nrrriage fails to cornply q'ith tlrc directions isstrecl by hir.tr ttrrdcr'

sub-nrle (2) ol'rule (6)
8- Coi-rectness ol' the I;arties ol' Anand matriirge:- ( I) The

Registral may, or1 an application ruacle by an)' party to the Anand

rnarriirge, il'satisfied that there is t1'pographical ofl clerical tn'istakr-'s

in thc entries nrade in the Rcgistcr or in the Cerrificatc ol'
Resisti-arion in relation to tlle nrmc, age or dale ot'Anand marriirg,:.

rllke s,.ritahl: correcti()r'ls u ith prcviorts sanction of the f)isrri,-t
Rcgistrar and a1'llx his si.lnaturt to each sttch col'rection.
9. A1:p.'al:- ( l) n nv pcrs()r': or nart)'a{llaricvcd hy., tlie deci.i,,rt
()i Llr. r((*il.iriu lulr-\', lllc ]rl:lpl)e:rl t() llll L)isllicl t(e*r-l.istrar uitltitt lr

pr-,r'ir.rcl ol'thlec ll'rnnths lronr the datc of con:nlunication of stlcll

clt c is ion:
l'rovided that. the dclay, iirny. in filing such appeal ma; be

condoned ti,r llle reasons to be lccorded in u'riting bl thc Disn'itt
Rcgistrar, it'tl-rc appellant sstisfics District l(egistrar that he lt.r.i

sulficient cause tbr not preferring an appcal u'ithin the specificd
pcriod.

t-.r i ire rrir'(r'ict l{cgis(rar shuii. alier giving an opportLlnit\ ol'
bearing to the parties concerned. dispose of the appeal rvithin n

pcliotl ol'fi lieen days.

10. Filling of memorandum:- (l ) The registrar slrall foru'eld
duplicate copies of the rnentot'andutrr rcccivcd in a month to thc

.r)r .t:i:t Pr: i-.:r':ir'lrclirrl ln.' l(t'r'.llLr rrl'c.ri) :i(lbsaqtiLltt llt('l1lli.
(2) 'fhc originals of tlre rnenroranduln received by the Registrar

and duplicate copies t'orwarded to the I)istrict Registrar shall hc

retained uncler tlre Maharasl:1ra Registration of Man iage Bureaus

and Registrutir-lr of Marriages r\cr, 1998 (Mah. XX of 1999).
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(-l) I-hc Il.ei{isllal slrall lrlso lirr.r,.:rril par.ticLrlars .)f illu
rnacle undcr lulc 7 \.\,ii!t tlic clate of cor.rectior.i an(i lt r:op,.
t Iic I)islriet lie_.r.istlar'.

,Lrlleal,rlil\

Li'lr'fc{)i !()

By order and in the name of the Governor of Maharashtra

VARSHA M, BHAROSE.

DePutY Secretary to Government
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